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PRINICIPAL BENCH, NEW DELHI
Original Application No. 61 of 2026

IN THE MATTER OF:

BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL

News Item titled “3PH! ITS] TToAT hl do aﬁ'{'ll @lel”’ appearing in

Dainik Jagaran.

Index

S. No.

Particulars
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Reply on behalf of Central Pollution Control Board (CPCB)
respondent no.3 in compliance to the order dated 29.01.2026
in O.A No. 61 of 2026.

Annexure I: A copy of letter dated 13.03.2026 issued by

CPCB to Municipal Corporation of Delhi (MCD).

Annexure II: A copy of letter dated 13.03.2026 issued by
CPCB to Delhi Jal Board.

Annexure III: A copy of letter dated 13.03.2026 issued by

CPCB to Delhi Pollution Control Committee.

Annexure IV, V, VI & VII: A Copy of the inspection report
of DPCC along with photograph dated 10.04.2026 and the
letters dated 2 1.04.2026 of DPCC to DJB and MCD.

(Filed by Adv. Saurabh Balwani)
On behalf of Central Pollution Control Board

Place: Delhi
Dated: 07.05.2026
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINICIPAL BENCH, NEW DELHI
Original Application No. 61 of 2026

IN THE MATTER OF:

News Item titled “3%! TSI &T T8 H&T BT’ appearing in Dainik Jagaran.

REPLY ON BEHALF OF CENTRAL POLLUTION CONTROL BOARD
(CPCB) i.e. RESPONDENT NO. 3

1. That this Hon’ble Tribunal vide order dated 29.01.2026 was pleased to

direct the Central Pollution Control Board (hereinafter referred to as
‘CPCB’) to file its Reply in the present matter. Accordingly, the instant
Reply is being filed in compliance with the said order and is set out in the

following paragraphs.

. That the CPCB is constituted under Section 3 of the Water (Prevention and
Control of Pollution) Act, 1974. The CPCB discharges its functions in
accordance with the provisions of the Water (Prevention and Control of
Pollution) Act 1974 (hereinafter referred to as ‘Water Act’), the Air
(Prevention and Control of Pollution) Act, 1981 (hereinafter referred to as

‘Air Act’) and the Environment (Protection) Act, 1986.

. That it is humbly submitted that the State Pollution Control
Boards/Pollution Control Committees (hereinafter referred to as

‘SPCBs/PCCs’) have been constituted in States/Union Territories under
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the provisions of the aforesaid Acts within their respective territorial

jurisdictions.

4. That the present matter has been registered suo motu based on the basis of
a news item highlighting serious issues of water pollution in Kirari area of
outer Delhi, particularly in Sharma Colony. It has been reported that
stagnant wastewater with accumulation of filth up to approximately two
feet has been persisting in streets/lanes for the past nine months. The low-
lying areas are reportedly inundated with wastewater, adversely effecting
school-going children, contaminating drinking water, and posing
significant public health concern. It has further been reported that,
approximately three months prior, garbage from landfill site was used to
fill pits/low-lying ares, which has aggravated the situation. Residents are
stated to be compelled to use gum boots to traverse the affected areas, and
instances of seepage of contaminated water into the walls of the residential

houses have also been observed.

5. That the aforesaid news item further highlights that the population of the
said village was approximately 5,000 around 35 years ago, which has since

increased substantially.

6. That in compliance with the Order dated 29.01.2026 passed this Hon’ble
Tribunal in the present matter, the CPCB has taken up the issue with the
Municipal Corporation of Delhi (MCD), Delhi Jal Board (DJB) and the
Delhi Pollution Control Committee (DPCC), seeking the status report/

o | NCT.of Deti
Regd. No. 1513 / *
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Copies of the said Letters and communications issued to Municipal
Corporation of Delhi (MCD), Delhi Jal Board (DJB) and the Delhi Pollution
Control Committee (DPCC), are annexed herewith as Annexure I, I1 & I11

respectively.

7. That in compliance, the Delhi Pollution Control Committee (DPCC) has
submitted its inspection report along with the copies of communications
addressed to Delhi Jal Board (DJB) and Municipal Corporation of Delhi
(MCD) seeking submission of Action Taken Reports (ATR),

A Copy of the inspection report of DPCC along with photograph
dated 10.04.2026 and the letters dated 21.04.2026 of DPCC to DJB
and MCD are annexed herewith as Annexure IV & V and VI & VII

respectively.

8. That the Sanitation Superintendent DEMS, Rohini Zone of Municipal
Corporation of Delhi (MCD) has submitted its action taken report vide
letter dated 20.04.2026 informing that drains less than 4 feet comes under
their jurisdiction and the drains in Sharma Colony have been de-silted and
the silt has been lifted and that there is no water logging in Sharma colony
presently. Copy of the ATR received from MCD is annexed herewith as
Annexure-VIII. It is therefore respectfully prayed that this Hon'ble
Tribunal may be pleased to take into consideration the responses to be filed
by the concerned state authorities for proper adjudication of the present

matter.

9. That, the answering Respondent craves leave of this Hon’ble Tribunal to

file additional Affidavit/Reply, if so required, at a later stage.




10.That in the light of the aforesaid submissions, it is respectfully submitted
that the Answering Respondent, i.e., CPCB, shall abide by any order(s) or
direction(s) that may be passed by this Hon’ble Tribunal in the present

matter.

7 \‘

R.. Chaudhary \\M/g/
N.C.T. of Dethi "

* \ Regd. No. 1513 (Nazimuddin)

Scientist ‘F’

Central Pollution Control Board
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINICIPAL BENCH, NEW DELHI
Original Application No. 61 of 2026

IN THE MATTER OF:

News Item titled “I%! TSUTHT 7 I8 &1 8 a earing in Dainik Jagaran.
Pp g

AFFIDAVIT
I, Nazimuddin working as Scientist ‘F’ in Central Pollution Control Board,
Parivesh Bhawan, East Arjun Nagar, Delhi, the Respondent No. 1 in the above

matter, do hereby solemnly affirm, declare on oath and state as under:-

1. That I, the deponent herein is well conversant with the facts and
circumstances of the present case on the basis of the information derived
from the official records, and hence, I am competent to verify, sign and

swear this affidavit on behalf of the Respondent CPCB.

2. That the accompanying reply may be read part and parcel of the present

affidavit as I am competent to swear this affidavit.

3. That the accompanying reply has been drafted and filed under my
instructions, the contents thereof are true and correct on the basis of the
record maintained during ordinary course of business of CPCB and
available records and documents and the contents of the same are read over

and explained to me and are not repeated herein for the sake of brevity. _

g

DEPONENT

afraSgEE / Nazimuddin
51 “T% / Scientist F'
Huarad aguor HEser s
Central Pollution Control Board
(vatarv1, 79 6 earg IRads AT, ARG WER)
(Mo Environment, Forest And Climate Change, Gowt. of India)
fRae 7=, gdl 3 R, feei-110032

Parivesh Bhawan, East Arjun Nagar, Delhi-110032

5
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VERIFICATION:
07 MAY 202

2026 that the contents above are

correct and true on the basis of the records of the case as mentioned in the day-

Verified at Delhi on this day of

to-day affairs of the CPCB. Nothing has been concealed there from or mis-stated.

¢

DEPONENT
frassar / Nazimuddin

ATTESTED o1 ‘% [ Scienist P
< waeEoT FrE=eT 9
Central Pollution Control Board
NOTARY LIC (wmw,ﬂwmqﬂaéﬂﬁam,mm)
GOU l_ OF INDIA (Mo Environment, Forest And Climate Change, Gowt. of India)

R W, gal e TR, Reeli-110032
Parivesh Bhawan, East Arjun Nagar, Delhi-110032

07 MAY 2006



| 88 . Annexure- |
A - yguvT fAFer 9
LiFE

CENTRAL POLLUTION CONTROL BOARD

-—.:;f W Lifestyle for gaferer, 99 U4 S@ary aRadq 43d, 9RT WX,

& Environment MINISTRY OF ENVIRONMENT, FOREST & CLIMATE CHANGE, GOVT. OF INDIA.
CPCB
Speed Post/E-mail
CM-13011/30,/2026-LAW-HO-CPCB-HO /// 2 13.03.2026
To,

The Municipal Commissioner,
Municipal Corporation of Delhi (MCD)
Dr. S.P.M. Civic Centre, Minto Rd, SKD Basti, Press Enclave,

Ajmeri Gate, New Delhi-110002

Subject: Hon'ble NGT order OA No. 61/2026 News Item titled “SW! ISTYTA! HT Ug
a1 BIC1” appearing in Dainik Jagaran dated 22.01.2026 reg.

Sir,

This has reference to Hon'ble NGT order 61/2026, dated 29.01.2026 regarding
News Item titled “3W! ISTHT! BT T8 HT BT” (copy enclosed). The matter is related to
serious water pollution due to stagnant wastewater with dirt of two feet in Kirari area of
outer Delhi at Sharma Colony. In this matter, Hon'ble NGT has made CPCB a respondent

and CPCB to file a response before the Tribunal.

The matter pertains to concerned urban local bodies. You are requested to kindly

provide the status report in the matter to CPCB at the earliest.

Yours faithfully
\)x{\‘/’é\%w
(Nazimuddin)

Divisional Head, WQM-I Division

Encl: As above

“gRasr W et S R, faeelt - 110032,

Parivesh Bhawan, East Arjun Nagar, Delhi - 110 032.
S XHIY /Tel : 43102030, 22305792, A9HIST /Website: www.cpcb.nic.in
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S, RUA LiFE B wgueT e e
f——1 \‘ i CENTRAL POLLUTION CONTROL BOARD
%ﬁﬁ'j \~\ d Lifestyle for qafaeer, 99 U4 wearg IRad= W30, AR PR,
oo Environment MINISTRY OF ENVIRONMENT, FOREST & CLIMATE CHANGE, GOVT. OF INDIA.
CPCB
Speed Post/E-mail
CM-13011/30/2026—LAW-HO-CPCB-HO//} { 13.03.2026
To,

The Chief Executive Officer

Delhi Jal Board (HQ), Varunalaya Ph-II,
Jhandewalan, Karol Bagh,

New Delhi-110005

Subject: Hon'ble NGT order OA No. 61/2026 News Item titled “St! IS BT TS
T ETa” appearing in Dainik Jagaran dated 22.01.2026 reg.

Sir,

This has reference to Hon'ble NGT order 61/2026, dated 29.01.2026 regarding
News Item titled “SU! ST BT I 181" (copy enclosed). The matter is related to
serious water pollution due to stagnant wastewater with dirt of two feet in Kirari area of
outer Delhi at Sharma Colony. In this matter, Hon'ble NGT has made CPCB a respondent
and CPCB to file a response before the Tribunal.

The matter pertains to concerned urban local bodies. You are requested to kindly

provide the status report in the matter to CPCB at the earliest.

Yours faithfully qp/@
\ 480
(Nazimuddin)

Divisional Head, WQM-I Division

Encl: As above

‘g e gell 3T R, fwedt - 110032,

Parivesh Bhawan, East Arjun Nagar, Delhi - 110 032.
GXHIY /Tel : 43102030, 22305792, d9HTS S /Website: www.cpcb.nic.in
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- 90

— 5 I_IFE D UguYT Fravr 918

CENTRAL POLLUTION CONTROL BOARD

2 N
Lifestyle for qafaRur, 99 U6 Siary 9Rads d310d, AR SR,
‘qu \ﬂ Environment i

MINISTRY OF ENVIRONMENT, FOREST & CLIMATE CHANGE, GOVT. OF INDIA.

CPCB
ed Po -mail
CM-13011/30/2026-LAW-HO-CPCB-HO /[["L 13.03.2026
To,
The Member Secretary

Delhi Pollution Control Committee,

Department of Environment (GOVT. OF NCT OF DELHI),
3rd Floor, Block-I,

DMRC IT Park

Shastri Park, Delhi-110053

Subject: Hon'ble NGT order OA No. 61/2026 News Item titled “3W! IS &7 e
C: IR appearing in Dainik Jagaran dated 22.01.2026 reg.
Sir,

This has reference to Hon'ble NGT order 61/2026, dated 29.01.2026 regarding
News Item titled “3W! ST BT Tg T gTal” (copy enclosed). The matter is related to
serious water pollution due to stagnant wastewater with dirt of two feet in Kirari area of

outer Delhi at Sharma Colony. In this matter, Hon'ble NGT has made CPCB a respondent

and CPCB to file a response before the Tribunal.

The matter pertains to concerned urban local bodies. You are requested to kindly

provide the status report in the matter to CPCB at the earliest.

Yours faithfully
\> 9\(’/&

(Nazimuddin)
Divisional Head, WQM-I Division

Encl: As above

‘farer e gt ot TR, faeedt - 110032,

Parivesh Bhawan, East Arjun Nagar, Delhi - 110 032.
o NHIY /Tel : 43102030, 22305792, aa_\':l'lg_(f/WebSite: www.cpcb.nic.in



9 1 Annexure- IV
By Speed Post

e DELHI POLLUTION CONTROL COMMITTEE \‘ " FE
DPCC DEPARTMENT OF ENVIRONMENT. (GOVT. OF NCT OF DELHI) I_I
3rd FLOOR, BLOCK-I, DMRC IT PARK, SHASTRIPARK DELHI -110053 \é

»
i |

T i Lifestyle for
m‘w Visit us at - http/dpcc.delhigovt.nic.in Sl
Email us a“&&ﬂ%
File no.DPCC-P/1/2026-CMC7 [ 2uy - u 7 | ¥=P w7 R rﬂa*e ) oy 20
|
o, L aTaRms |
The Commissioner(MCD) 5 |

jn,wp, Palting Lo

24th Floor, Dr. SPM Civic Centre,
Minto Road, New Delhi-100002

Sub: Requesting for the Action Taken Report(ATR) submission to the office of DPCC in regard
of the Hon’ble NGT order OA No. 61/2026.

Reference: Letter from CPCB CM-13011/30/2026-LAW-HO-CPCB-HO/112 dated 13.03.2026

Sir,

This letter is in reference to Hon'ble NGT order O.A. No 61/2026, dated 29.01.2026, regarding
News Item titled "3W! IS B U > BIc" appearing in Dainik Jagaran dated 22.01.2026
received through Central Pollution Control Board (CPCB) (Copy enclosed). The matter is related to
serious water pollution due to stagnant wastewater with dirt of two feet in Kirari area of outer Delhi at
Sharma Colony. In this regard, an inspection was conducted by DPCC officials dated 16.04.2026, and
the observations are as follows:

e It was observed that wastewater/sewage generated from households is being discharged onto the
streets, resulting in accumulation and stagnation of sewage water due to the absence of an
adequate drainage system for its proper disposal.

e The existing sewer lines were found to be overflowing and are not functioning efficiently,
thereby failing to carry sewage in a proper and systematic manner.

e Near Sharma Colony, a depression was found to be filled with accumulated wastewater, which
has led to waterlogging and a flood-like situation in the surrounding area.

As the matter pertains to Local bodies/MCD, you are requested to direct the concerned officers to take
necessary action and submit the Action Taken report(ATR) within 07 days to DPCC, so that the status
report in the matter be forwarded to CPCB at the earliest. The next date the hearing Hon’ble NGT is on
27.04.2026

Enclosure: As above. [

SE&, CMC-VII
Copy to:

1. Divisional Head, Parivesh Bhawan, East Arjun Nagar, Shahdara, Delhi - 110032
- Divisional Head, WQM-I Division
3. Master file, CMC-VII

10
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Brief of Inspection Conducted in Compliance with Hon’ble NGT Order in
O.A. No. 61/2026 dated 29.01.2026

This is with reference to the Hon’ble National Green Tribunal (NGT) Order in Original
Application No. 61/2026 dated 29.01.2026, in the matter of the news item titled “G! TTTELTHT
&I dg Far &7¢T” published in Dainik Jagran on 22.01.2026, as received through mail from
the Central Pollution Control Board (CPCB) on 13.03.2026.

An inspection of the said site/area was carried out, and the observations are as follows:

L. It was observed that wastewater/sewage generated from households is being discharged
onto the streets, resulting in accumulation and stagnation of sewage water due to the
absence of an adequate drainage system for its proper disposal.

2. The existing sewer lines were found to be overflowing and are not functioning
efficiently, thereby failing to carry sewage in a proper and systematic manner.

3. Near Sharma Colony, a depression was found to be filled with accumulated wastewater,
which has led to waterlogging and a flood-like situation in the surrounding area.

EE, CMC-VII

11
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1 O 5 Annexure- VI

By Speed Post
IS DELHI POLLUTION CONTROL COMMITTEE 1 o
DbPCC DEPARTMENT OF ENVIRONMENT, (GOVT. OF NCT OF DELHI) *‘"’ Ll F E
—=————[3rd FLOOR, BLOCK-I, DMRC IT PARK, SHASTRI PARK, DELHI -110053 \N777/ Ltestyie for
~ 2y =1 B Visi -1 -d delhi o . \ Eny r\c/nme"«t
\", 1sit us at : http: pcc.delhigovt.nic.in
Email us at: ecmc7-deli@delhi.gov.in
File n0.DPCC-P/1/2026-CMC7 [9ys - 57 Date: o2 [ou [20at

To,

CEO(Delhi Jal Board)

Room No. 306, 3rd Floor, Varunalaya Ph-II
Jhandewalan, Karol Bagh, New Delhi-110005

Sub: Requesting for the Action Taken Report(ATR) submission to the office of DPCC in regard of
the Hon’ble NGT order OA No. 61/2026.

Reference: Letter from CPCB CM-13011/30/2026-LAW-HO-CPCB-HO/112 dated 13.03.2026

Sir,

This letter is in reference to Hon'ble NGT order O.A. No 61/2026, dated 29.01.2026, regarding
News Item titled "3W! JSYM! BT UG T BTA" appearing in Dainik Jagaran dated 22.01.2026
received through Central Pollution Control Board (CPCB) (Copy enclosed). The matter is related to
serious water pollution due to stagnant wastewater with dirt of two feet in Kirari area of outer Delhi at
Sharma Colony. In this regard, an inspection was conducted by DPCC officials dated 16.04.2026, and

the observations are as follows:

e It was observed that wastewater/sewage generated from households is being discharged onto the
streets, resulting in accumulation and stagnation of sewage water due to the absence of an

adequate drainage system for its proper disposal.
e The existing sewer lines were found to be overflowing and are not functioning efficiently, thereby

failing to carry sewage in a proper and systematic manner.
e Near Sharma Colony, a depression was found to be filled with accumulated wastewater, which

has led to waterlogging and a flood-like situation in the surrounding arca.

As the matter pertains to Delhi Jal Board (DJB), you are requested to direct the concerned officers to
take necessary action and submit the Action Taken report(ATR) within 07 days to DPCC, so that the
status report in the matter be forwarded to CPCB at the earliest. The next date the hearing Hon’ble NGT

is on 27.04.2026

Enclosure: As above. [

SEE, CMC-VII
Copy to:

1. Divisional Head, Parivesh Bhawan, East Arjun Nagar, Shahdara, Delhi - 110032
2. Divisional Head, WQM-I Division
3. Master file, CMC-VII

24
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By Speed Post

e DELHI POLLUTION CONTROL COMMITTEE \‘,

DPCC DEPARTMENT OF ENVIRONMENT, (GOVT. OF NCT OF DELHI) ' I_| FE
———— |3rd FLOOR, BLOCK-I, DMRC IT PARK, SHASTRIPARK, DELHI -1 10053 \ '{/ Lifestyle for
“\==;' Visit us at : hutp:/dpcc.delhigovt.nic.in N Environment

Email us at: cmc7-del@delhi.gov.in
File no.Dl’CC-P/I/2026-CMC7/0:314q e TE} Date: oy, ’ oy /-?6
To,

The Commissioner(MCD)
24th Floor, Dr. SPM Civic Centre,
Minto Road, New Delhi-100002

Sub: Requesting for the Action Taken Report(ATR) submission to the office of DPCC in regard
of the Hon’ble NGT order OA No. 61/2026.

Reference: Letter from CPCB CM-13011/30/2026-LAW-HO-CPCB-HO/112 dated 13.03.2026

Sir,

This letter is in reference to Hon'ble NGT order O.A. No 61/2026, dated 29.01.2026, regarding
News Item titled "SW! IS BT Ug BT GIA" appearing in Dainik Jagaran dated 22.01.2026
received through Central Pollution Control Board (CPCB) (Copy enclosed). The matter is related to
serious water pollution due to stagnant wastewater with dirt of two feet in Kirari area of outer Delhi at
Sharma Colony. In this regard, an inspection was conducted by DPCC officials dated 16.04.2026, and
the observations are as follows:

e It was obscrved that wastewater/sewage gencrated from households is being discharged onto the
streets, resulting in accumulation and stagnation of sewage water due to the absence of an
adequate drainage system for its proper disposal.
e The existing sewer lines were found to be overflowing and are not functioning efﬁmently,
thereby failing to carry sewage in a proper and systematic manner.
e Near Sharma Colony, a depression was found to be filled with accumulated wastewater, which
has led to waterlogging and a flood-like situation in the surrounding area.

As the matter pertains to Local bodies/MCD, you are requested to direct the concerned officers to take
necessary action and submit the Action Taken report(ATR) within 07 days to DPCC, so that the status
report in the matter be forwarded to CPCB at the earliest. The next date the hearing Hon’ble NGT is on
27.04.2026

Enclosure: As above.

SEE, CMC-VII
Copy to:

1. Divisional Head, Parivesh Bhawan, East Arjun Nagar, Shahdara, Delhi - 110032

2. Divisional Head, WQM-I Division
3. Master file, CMC-VII

25
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—

MUNICIPAL CORPORATION OF DELHI /f;, =

1 OFFICE OF THE SANITATION SUPERINTENDENT 7%

DEMS, ROHINI ZONE, SECTOR-5 ROHINI Amirit Mahotsay

¥ e-,'wﬁa;}";;‘;x:%thu

No.SS/DEMS/RZ/2026/ \ 02 Dated: 164126

To i | 3 e P
The Divisional Head, WQM-I Division PN
Central Pollution Control Board | e
Ministry of Environment, Forest & Climate Change | 20 APR 2
Govt. of India, Parivesh Bhawan, East Arjun nagar, v
Delhi-110032 L

Subject: Reply of letter vide no. CM-13011/30/2026-LAW-HO-CPCB-HO-
1112/19502, dated 13.02.2026.

Sit;

On the subject cited above, kindly refer to your letter vide No. CM-
13011/30/2026-LAW-HO-CPCB-HO-1112/19502, dated 13.02.2026 wherein news
clip have been attached regarding serious water pollution due to stagnant waste
water with dirt of two feet in Kirari area of outer Delhi at Sharma Colony.

In this regard, it is submitted that the drains less than 4 feet comes under
the jurisdiction of DEMS, Rohini Zone and all the drains in Sharma Colony has been
de-silted as well as the silt has also been lifted. Presently, there is no water logging
in Sharma Colony. The gps photographs are attached herewith for reference.

&% re

New Delhi, Delhj, India ==

h= 1873, Gali Number 8, VikashVihar, Sharma

New Delhi, Delhi, In .

il DeRl 100E At o e otink, New : , eihi, Delhi 110081, india

L Lot 28713319 Long 77.045584°

B Monday, 26/01/2026 12:46 PM GMT +05:30
= - = g - REER

-
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Delhi, Delhi, India ™

869, Mubarak Pur, Inder Enclave, Madanpur
Dabas, New Delhi, Delhi110081, India
Lat28.713562° Long 77.04568°

Mon'day, 26/01/2026 12:48 PM GMT +05:30

A

New Delhi, Delhi, India ==
Kh-16/3, Gali Number 8, Vika:

Enclave, Inder Enclave, Madanpur Dabas,

Delhl, Delhi 110081, indis

Lat 28.713402° Long 7704571

Monday, 26/01/2028 12:47 PM GMT +
STt A

=

-Street o 20 Sai Chowk RamaVihars— .
E-block, Near Sai Chowk, Rama Vihaf, . = §
Sector 39, Rohini, Delhi, Deilhi 110081, India
Lat28.715197° Long 77.045269°
Monday, 26/01/2026 12:32 PM GMT +05:30

- b e
< b= 1

Delhi, Defhi, India®® |

5
3

P27w+28¢, Mubara
A e g
== -
Latitude
28.71272215°

Local 01:31:16 PM
GMT 08:01:16 AM

I, T1008T, Tdig——
Longitude
77.04569904%;

-Altitude 217 m
Tuesday, 27.01.2026

Phase Ii, Madanpur Dabas, New Delh, -

e




=

P27w+28¢, Mubarak Pur, Phase h Madanpur Dabas, New Delhi,
Delhi, 110081, India

Latitude Longitude Latitude Longitude
28.71277425° 77.045752° 28.71271106° 77.04572642"

Local 01:34:24 PM Altitude 217 m Local 01:41:42 PM Altitude 217 m
GMT 08:04:24 AM Tuesday, 27.01.2026 GMT 08:11:42 AM . Tuesday, 27.01.2026

27w+28c, Mubarak Pur, Phase Ii, Madanpur Dabas, New Delhi,
Delhi, 110081, India

In view of the above, you are requested to close the above mentioned
complaint please.

Supdt.

DEMS, Rohini Zone

AC, Rohini Zon
28

Copy to:
1 OffFire Canyvy



